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FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 ofthe lnsolvency and Bankruptcy (Liquidation Process) Regu/aflons,2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

PACIFIC SHARES AND STOCK BROKER

Name Debtor Pacific Shares and Stock

2. Date of lncorporation ofCorporate Debtor 0 1.1 1.2007

J. Authority underwhich corporate deblor is
'incorporated/ 

registered Roc-l\4umbai

4. Corporate ldentity Number/ Limited Liability

ldentitv Number of Corporate Debtor u671 20MH2007PLC1 75599

A Address ofthe registered ofiice and principai office

(if any) of Corporate Debtor

Reg.Office:4198,4th Floor, Plot no.21 , Panchratna,

Mama Parmanand Marg, Opera
House, Girgaon, l/umbai Maharashtra 400004

6. Date ofclosure of lnsolvency Resolution Process 07.04.2022

(Order uploaded on NCLT Site on 1 2r''pril, 2022)

7 Liquidatron commencement date of Corporate Debtor 07.04.2022

(Orderuploaded on NCLTSite on 12'April,2022)

8 Name: CAPawan KRAgarwal

Registration No.:

rBByrPA-o01i lP-P00 41 4 12017 -201 8l 107 37

o Address and Email ofthe liquidator, as registered

with the Board

Address:42, Gopal Bhawan 199 Princess Street

l\,lumbai 400002 email id: arbitratorpr@gmail.com

10 Address and Email to be used forcorrespondence

with theliquidator Sameas point N0.9.

Last date for submission of claims 06.05.2022

Dale:12.04.2022
Place: Mumbai

Notice is hereby given that the Hon'ble National Company Law Tnbunal (Mumbai Bench) has ordered the

commencement of liquidation of the Pacific Shares and Stock Broker Limited on ,\pril 7", 2022 (Order

uploaded on NCLT Site on 1 2"April, 2022)

The stakeholdeG ofPacific Shares and Stock Broker Limited are hereby called upon to submitthe daimswith

proof, on orbefore May 6*,2022, to the liquidator at the address mentioned against item 9.

The financial creditors shall submit their claims with proof by eleclronic means only, All other stakeholders may

submitthe claims with proofin person, by postorbyelectronic means.

Submission offalse or misleading proofs ofclaim shall attract penalties.
sd/.

Pawan KrAgarwal
Liquidalor of Pacific Shares and Stock Broker Limlted

tBtsurPA-001 /lP"P00 41 4t2017 -zAW fi7 37

Name and registration numberofthe insolvency

Professional acting as liquidator
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